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https://www.themooknayak.com/dalit/reservation-for-converts-balakrishnan-commission-to-

submit-report-next-year-why-is-ncsc-opposed-to-granting-sc-status-to-converted-dalits
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Geetha Sunil Pillai Published on: 06 Nov 2024, 10:52 am
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‘You can’t come with bulldozers and demolish houses overnight’: SC
to UP govt

https://www.thestatesman.com/india/you-cant-come-with-bulldozers-and-demolish-
houses-overnight-sc-to-up-gqovt-1503361810.html

The bench further directed the Uttar Pradesh Chief Secretary to conduct a disciplinary
inquiry against the officers responsible for the illegal demolitions.

Pramod Kumar | New Delhi | November 6, 2024 8:02 pm

The Supreme Court, on Wednesday, lambasted the authorities under Yogi Adityanath’s
Uttar Pradesh government for the illegal demolition of houses for road widening and
termed the action by the state “high-handed” and without authority of law.

A bench comprising Chief Justice D.Y. Chandrachud, Justice J.B. Pardiwala, and
Justice Manoj Misra also directed the Uttar Pradesh government to grant punitive
compensation of Rs 25 lakhs to the person whose house was demolished.

Anguished over the way authorities demolished a house for the widening of the road
without issuing any notice and merely by making a public announcement by beating
drums, Justice Pardiwala said, “You can’t come with bulldozers and demolish houses
overnight. You don’t give time to the family to vacate. What about the household
articles? There has to be due process followed.”

The bench further directed the Uttar Pradesh Chief Secretary to conduct a disciplinary
inquiry against the officers responsible for the illegal demolitions.

The top court chided the authorities in the course of the hearing of a suo motu case
registered in 2020 based on a letter complaint sent by Manoj Tibrewal Aakash, whose
house was demolished in 2019 by state authorities. He claimed that his house was
demolished without any prior notice or explanation for allegedly encroaching on a
highway.

As the state government said that the petitioner had encroached on public land, CJI
Chandrachud quipped, “You say that he was an encroacher of 3.7 sq. meters. We take
it, we are not giving him a certificate for it, but how can you start demolishing people’s
houses like that? This is lawlessness... walking into somebody’s house...”

The bench said that no notice was served to the petitioner and no due process was
followed.
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“This is completely high-handed. Where is the due process followed? We have the
affidavit that says no notice was issued, you only went to the site and informed the
people through loudspeaker. You can’t just with a beat of a drum tell people to vacate
houses and demolish them. There has to be proper notice,” said the bench to the UP
government.

The top court took note of an inquiry report by the National Human Rights Commission
(NHRC) which revealed that the demolition was far more extensive than the supposed
encroachment.

It also laid down the steps the state authorities to follow before removing
encroachments for road widening projects and said the copy of the order to be
circulated to all states/Union Territories.

The top court said that while carrying out road widening, the state must ascertain the
existing width of the road, issue formal notices if any encroachments are found, and
allow residents to raise objections.

It further said that any decision against an objection must come in the form of a
reasoned order with sufficient time allowed for residents to vacate.
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'You can't come with bulldozers and demolish houses overnight': SC
tells UP government

https://timesofindia.indiatimes.com/india/you-cant-come-with-bulldozers-and-demolish-
houses-overnight-sc-tells-up-government/articleshow/115014231.cms

Story by TOIl News Desk ¢ 17h « 2 min read

NEW DELHI: The Supreme Court on Wednesday called out the illegal demolition of
homes conducted under the pretext of road widening by the Uttar Pradesh government.
The court called the state’s actions “high-handed” and “without authority of law,”
directing the government to pay Rs 25 lakh as punitive compensation to each affected
family. The bench, led by Chief Justice DY Chandrachud and comprising Justices JB
Pardiwala and Manoj Misra, highlighted that the state cannot bulldoze through citizens'
rights without adhering to due process.

"You can't come with bulldozers and demolish houses overnight. You don't give time to
family to vacate. What about the household articles? There has to be due process
followed," said Justice Pardiwala during the hearing.

In addition to compensation, the court instructed Uttar Pradesh's chief secretary to
initiate a disciplinary inquiry against the officials responsible for the unlawful
demolitions.

This directive came during the hearing of a suo motu case from 2020, triggered by a
letter from Manoj Tibrewal Aakash, whose home was demolished in 2019. Aakash
claimed that his property was razed without prior notice, ostensibly due to alleged
encroachment on a highway.

When state authorities argued that the petitioner had encroached on public land, Chief
Justice Chandrachud questioned the proportionality of their response.

"You say that he was an encroacher of 3.7 sq meters. We take it, we are not giving him
a certificate for it, but how can you start demolishing people's houses like that? This is
lawlessness... walking into somebody's house..." the Chief Justice said.

The bench found that authorities bypassed the standard legal protocols, citing affidavits
that confirmed no formal notice was issued. Instead, residents were reportedly informed
of the demolition through loudspeakers on-site, a move the court found inadequate and
arbitrary.

"You can't just beat a drum to tell people to vacate their homes and then proceed with
demolition. There has to be a proper notice," the bench added.
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A report by the National Human Rights Commission (NHRC) submitted to the court
revealed that the extent of demolition far exceeded the alleged encroachment, further
highlighting the lack of oversight and procedural fairness in the state’s actions.

Issuing guidelines for all states and Union Territories, the Supreme Court outlined the
steps that must precede any removal of encroachments for road widening projects.

Authorities are now required to determine the current road width, formally notify
residents of any encroachment, and allow them an opportunity to raise objections. Any
adverse decisions must be supported by reasoned orders, providing affected residents
with adequate time to vacate.
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'You Can't Bulldoze Houses Overnight' : Supreme Court Directs UP
Govt To Pay Rs 25 Lakhs Interim Compensation For lllegal Demolition

https://www.livelaw.in/top-stories/you-cant-bulldoze-houses-overnight-supreme-court-
directs-up-govt-to-pay-rs-25-lakhs-interim-compensation-for-illegal-demolition-274378

The Supreme Court on Wednesday (November 6) came down heavily on the authorities
of the State of Uttar Pradesh for the illegal demolition of residential houses for a road
widening project.

The Court was hearing a suo motu writ petition registered in 2020 based on a letter
complaint sent by Manoj Tibrewal Aakash, whose house in District Maharajganj was
demolished in 2019.

During the hearing, the bench comprising Chief Justice of India DY Chandrachud,
Justice JB Pardiwala and Manoj Misra expressed serious dissatisfaction with the
conduct of the authorities, terming their acts "high-handed."

Responding to the State's argument that the petitioner had encroached public land, CJI
Chandrachud said :

"You say that he was an encroacher of 3.7 sq meters. We take it, we are not giving him
a certificate for it. But how can you start demolishing people's houses like that? This is
lawlessness..walking into somebody's house and demolishing it without notice."

Flagging that no notice was served and no due process was followed, CJI added :

"This is completely high-handed! Where is the due process followed? We have the
affidavit that says no notice was issued, you only went to the site and informed the
people through loudspeaker."

The bench was informed that 123 other constructions were also demolished and people
were just given information through public announcements.

"This is very high-handed," Justice Pardiwala observed. "You can't come with bulldozers
and demolish houses overnight. You don't give time to family to vacate. What about the
household articles? There has to be due process followed," Justice Pardiwala added.

Justice Pardiwala also expressed disapproval of the authorities giving notice only
through a Public Announcement and the beat of the drum.

"You can't just with a beat of drum tell people to vacate houses and demolish them.
There has to be proper notice".
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The bench relied on a report of the National Human Rights Commission (NHRC) that at
the highest, there was an encroachment of 3.70 square meters but it was not a
justification to demolish the entire house. NHRC recommended the grant of interim
compensation to the petitioner, registration of FIR on the complaint of the petitioner and
initiation of departmental/punitive action against the officers.

The Court noted that there was no enquiry carried out by the authorities to demarcate
the encroachments. Also, there was no material to show that the land was acquired
before the demolitions were carried out.

The State has failed to disclose the precise extent of encroachment, the width of the
existing road, the width of the notified highway, the extent of the property of the
petitioner which fell within the notified width of the central line of the highway, the Court
noted. The Court also wondered why the demolition was carried out beyond the alleged
encroachment.

"It is clear that the demolition was completely highhanded and without the authority of
law," the bench noted in its order.

The petitioner had an allegation that the demolition was a reprisal in response to a
report he published in a local newspaper about the wrongdoings of the authorities. The
bench did not express any observation on this allegation.

The Court therefore directed the State to pay punitive compensation of Rs 25 lakhs to
the petitioner. This compensation is of an interim nature and would not come in the way
of the petitioner adopting other legal proceedings for compensation.

The Court further directed the Chief Secretary of UP to conduct an enquiry against all
officers and contractors who were responsible for the illegal demolitions and initiate
disciplinary actions. The Court clarified that the State is also at liberty to initiate criminal
action against the persons responsible for the illegal actions. The directions have to be
complied within one month.

The judgment also laid down the steps the State authorities must follow before
removing encroachments for road widening projects. The copy of the judgment was
directed to be circulated to all States/Union Territories.

Senior Advocate Siddharth Bhatnagar appeared for the petitioner along with Advocate
Shubham Kulshreshtha.
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Supreme Court slams UP for illegal demolition of house, orders ¥25
lakh compensation

https://www.barandbench.com/news/supreme-court-slams-up-illegal-demolition-house-
orders-25-lakh-compensation

The Court ordered the UP government to pay %25 lakh as punitive compensation and
further directed the State to initiate criminal proceedings against those responsible for
the demolition.

06 Nov 2024, 1:52 pm 3 min read

The Supreme Court on Wednesday criticized the Uttar Pradesh (UP) government for
demolishing an individual's house without following legal procedures.

A Bench of Chief Justice of India (CJl) DY Chandrachud and Justices JB
Pardiwala and Manoj Misra observed that the demolition was 'high handed' and without
authority of law.

"How can you just enter someone's home and demolish it without following the course
of law or serving notice," the Bench demanded.

Hence, it ordered the UP government to pay X25 lakh as punitive compensation and
further directed the State to initiate criminal proceedings against those responsible.

The order has to be enforced within a month, the Court made it clear.

"The demolition was carried out without any notice or disclosure to the occupiers of the
basis of the demarcation or the extent of demolition to be carried out. It is clear
demolition was high handed and without the authority of law. The petitioner states the
demolition was only because the petitioner had flagged irregularities in road
construction in newspaper report. Such action by the State cannot be countenanced
and when dealing with private property, law has to be followed," the Court said.

As per the petitioner, his house was demolished without any prior notice or explanation
for allegedly encroaching a highway.

Notably, the petitioner claimed that the demolition was a retaliatory measure after he
informed the media about alleged irregularities in a road construction project.

The Court dismissed the UP government's request for an adjournment, insisting that the
matter needs to be promptly addressed since all legal documents had already been
submitted.
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"We are not inclined to accept the request of the State of UP to adjourn the proceedings
since pleadings are completed and the court is required to evaluate the materials placed
before to decide legality of action," it said.

The State, according to the Court, could not show the original width of the highway, the
extent of any encroachment or proof that any land acquisition had been undertaken
before initiating the demolition.

Further, an inquiry report by the National Human Rights Commission (NHRC) revealed
that the demolition was far more extensive than the supposed encroachment.

The Court underlined that while carrying out road widening, the State must ascertain
existing width of the road, issue formal notices if any encroachments are found, and
give residents the opportunity to raise objections.

Any decision against an objection must come in the form of a reasoned order with
sufficient time allowed for residents to vacate, the Bench underscored.

Accordingly, the Court ruled that the entire action by UP government was of high
handedness and therefore, it ordered punitive compensation and directed the Chief
Secretary to conduct an inquiry into the entire matter.

"This will include disciplinary action against any officer who demolished not only house
of petitioner but anybody else who met the same fate in the area," it added.

The Court also ordered all States to adhere to the following while carrying out widening
of roads:

While carrying road widening, States must ascertain:
- Existing width of road;
- If encroachment is found, notice has to be issued to remove the encroachment;

- If objection is raised, then a decision on objection should be rendered by way of a
speaking order in compliance with natural justice principles;

If rejected, then reasonable time should be given to (the encroacher) to remove
encroachment.

The registrar judicial shall circulate a copy of this judgment to all states to comply with
procedure to be followed for the purposes of road widening, the Court directed.

Senior Advocate Siddharth Bhatnagar and advocate Shubham Kulshreshtha appeared
for the petitioner.
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Supreme Court Orders Yogi Government to Compensate ¥25 Lakh for
Demolished House

https://thevocalnews.com/india/supreme-court-orders-yogi-government-to-compensate-
25-lakh/cid15659303.htm

The Supreme Court expressed strong displeasure over the Uttar Pradesh authorities’
decision to demolish a petitioner’'s house with a bulldozer due to alleged encroachment
on a public road. The court ordered the Yogi Adityanath government to pay %25 lakh in
compensation to the petitioner for the demolition.

By Vibhor Aggarwal Nov 6, 2024, 13:30 IST

The Supreme Court expressed strong displeasure over the Uttar Pradesh authorities’
decision to demolish a petitioner’s house with a bulldozer due to alleged encroachment
on a public road. The court ordered the Yogi Adityanath government to pay %25 lakh in
compensation to the petitioner for the demolition.

Chief Justice of India DY Chandrachud questioned the UP government’s actions,
stating, “You claim the petitioner encroached on 3.7 square meters, but how can you
start demolishing people’s homes in this manner? This is sheer arbitrariness.” He
further criticized the lack of due process, noting that the authorities failed to issue any
formal notice before proceeding with the demolition.

Questions Raised on Process and Due Diligence

The court pointed out inconsistencies in the authorities' approach. According to the
affidavit submitted, there was no advance notice; officials arrived at the site and
immediately informed the residents of the demolition. Justice JB Pardiwala remarked,
“‘What basis do you have to claim it was unauthorized? What have you been doing since
19607 It seems disrespectful to disregard NHRC'’s orders like this.”

The case stems from a complaint filed by Manoj Tibrewal regarding the demolition of his
ancestral home and shop in Ward 16, Mohalla Hamidnagar. Following the complaint,
the Supreme Court took suo motu cognizance and issued a notice on the writ petition.

Need for Investigation

The Supreme Court emphasized the need for a thorough investigation into the incident.
Chief Justice Chandrachud noted that no official documentation was presented to show
the original width of the highway or any formal survey to mark the alleged
encroachment. The court observed that there was also no evidence indicating that the
land was officially acquired for road widening.
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The National Human Rights Commission (NHRC) report further indicated that the
demolished area exceeded 3.75 meters, far beyond the claimed encroachment.

Arbitrary Actions Criticized

Justice Pardiwala highlighted the abrupt nature of the demolition, saying that officials
marked the area at night and returned with bulldozers the next morning, leaving no time
for the family to vacate. He noted, “This seems more like an acquisition than a routine
road-widening exercise.”

The court concluded by directing the UP government to compensate the petitioner and
calling for a full investigation into the incident to ensure adherence to due process and
prevent similar arbitrary actions in the future.
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Supreme Court Criticizes UP for lllegal Home Demolitions, Orders
Compensation

https://www.devdiscourse.com/article/headlines/3147394-supreme-court-criticizes-up-
for-illegal-home-demolitions-orders-compensation

The Supreme Court has criticized Uttar Pradesh authorities for illegal home demolitions,
calling the actions high-handed. The court ordered Rs 25 lakhs compensation to
affected homeowners and mandated a probe into responsible officials. The incident was
highlighted by a 2020 case following a complaint of unlawful demolition without notice.

Devdiscourse News Desk | Updated: 06-11-2024 15:03 IST | Created: 06-11-2024
15:03 IST

The Supreme Court delivered a strong rebuke to the Uttar Pradesh government on
Wednesday, condemning the unlawful demolition of residences for road widening,
criticizing the state's actions as 'high-handed' and beyond legal bounds.

Chief Justice of India DY Chandrachud, along with Justices JB Pardiwala and Manoj
Misra, directed the state to compensate affected residents with Rs 25 lakhs and
instructed a disciplinary inquiry against responsible officials.

This directive arose from a suo motu case linked to a 2019 complaint, where a house
was demolished without prior notice. Despite claims of encroachment, the court
emphasized due process must be followed, highlighting findings from the NHRC and
setting procedural guidelines for future demolitions.



ANI, Online, 7.11.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

SC slams UP govt on illegal demolition, says You can t come with
bulldozers and demolish houses overnight

https://www.aninews.in/news/national/general-news/sc-slams-up-govt-on-illegal-
demolition-says-you-cant-come-with-bulldozers-and-demolish-houses-
overnight20241106145734/

ANI | Updated: Nov 06, 2024 14:57 IST

New Delhi [India], November 6 (ANI): The Supreme Court on Wednesday slammed the
Uttar Pradesh government authorities for the illegal demolition of houses for road
widening while terming the action by the state as "high-handed" and without authority of
law.A bench led by Chief Justice of India DY Chandrachud, Justice JB Pardiwala and
Manoj Misra also directed the UP government to grant punitive compensation of Rs 25
lakhs to persons whose house was demolished."You can't come with bulldozers and
demolish houses overnight.

ou don't give time family to vacate. What about the household articles? There has to be
due process followed," said Justice Pardiwala during the hearing.The bench further
directed the Chief Secretary of the state to conduct a disciplinary enquiry against
officers responsible for the illegal demolitions.The apex court was hearing a suo motu
case registered in 2020 based on a letter complaint sent by Manoj Tibrewal Aakash,
whose house was demolished in 2019 by state authorities.

He claimed that his house was demolished without any prior notice or explanation for
allegedly encroaching on a highway.As the state said that the petitioner had encroached
public land, CJI Chandrachud quipped, "You say that he was an encroacher of 3.7 sq
meters. We take it, we are not giving him a certificate for it, but how can you start
demolishing people's houses like that?

This is lawlessness... walking into somebody's house..."The bench said that no notice
was served to the petitioner and no due process was followed."This is completely high-
handed. Where is the due process followed? We have the affidavit that says no notice
was issued, you only went to the site and informed the people through loudspeaker.
You can't just with a beat of a drum tell people to vacate houses and demolish them.

There has to be proper notice," said the bench to UP government.The apex court took
into note an inquiry report by the National Human Rights Commission (NHRC) which
revealed that the demolition was far more extensive than the supposed encroachment.lIt
also laid down the steps the state authorities to follow before removing encroachments
for road widening projects and said the copy of the order to be circulated to all
states/Union Territories.



ANI, Online, 7.11.2024

Page No. 0, Size:(0)cms X (0)cms.

The top court said that while carrying out road widening, the state must ascertain the
existing width of the road, issue formal notices if any encroachments are found, and
give residents the opportunity to raise objections.It further said that any decision against

an objection must come in the form of a reasoned order with sufficient time allowed for
residents to vacate. (ANI)
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SC Orders Yogi Govt To Pay Rs 25 Lakhs To Person Who's House
Was Demolished 'High-Handedly’

https://news.abplive.com/news/india/supreme-court-slams-up-govt-over-high-handed-
demolition-of-houses-in-maharajganj-calls-it-complete-lawlessness-1729411

The Supreme Court slammed the Uttar Pradesh government for "high-handed
demolition" of an ancestral residential house and shop of a petitioner as part of a
demolition drive in Maharajganj district and ordered Rs 25 Lakhs compensation

By : Nupur Dogra | Updated at : 06 Nov 2024 02:12 PM (IST)

The Supreme Court directed the Uttar Pradesh government to pay punitive
compensation of Rs 25 lakhs for "high-handed demolition" of an ancestral residential
house and shop of a petitioner. The top court further ordered inquiry into the entire
matter pertaining to illegal demolition in UP's Maharajganj district and disciplinary action
against all erring officers as well as contractors who were responsible for illegal
demolition.

A bench headed by CJI DY Chandrachud slammed the Uttar Pradesh government and
termed the entire action by the state as "high handed."

"How can you start demolishing people's houses like that? This is lawlessness..walking
into somebody's house..." CJI Chandrachud remarked while hearing the case.

CJl further called the action by UP officials including the District Magistrate and
Superintendent of Police, completely high-handed.

"Where is the due process followed? We have an affidavit that says no notice was
issued, you only went to the site and informed the people!" CJI remarked.

A writ petition was moved by an aggrieved man against the demolition of his properties
as "encroachment" by the UP government citing National Highway expansion. The court
was informed that the NHRC report shows that demolition in the area was far in excess
of the area of alleged encroachment.

"We direct punitive compensation and direct the chief secretary of UP to conduct an
inquiry into the entire matter pertaining to illegal demolition against all officers including
contractors who are responsible for illegal demolition. This will include disciplinary
action against any officer who demolished not only the house of the petitioner but
anybody else who met the same fate in the area," the Supreme Court ordered.

The top court today passed the said order after noting that the state of UP failed to
produce original width of state highway notified as national highway.
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"No material was placed to show whether any inquiry was conducted to figure out
encroachers, there is no material produced to indicate that land was acquired before
demolition was carried out. The state has failed to disclose the precise extent of
encroachments, the width of the existing road, the width of notified highway, extent of
property of petitioner which fall within the central line of highway and why the demolition
was needed beyond the area of alleged encroachment. NHRC report shows demolition
was far in excess of the area of alleged encroachment,” the top court noted while
dictating order.

The petitioner alleged that the demolition was a retaliatory measure after he informed
the media about alleged irregularities in a road construction project.

The top court while putting an interim cost on the government said that while carrying
out road widening, the State must ascertain existing width of the road, issue formal
notices if any encroachments are found, and give residents the opportunity to raise
objections.
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No encroachment razing without due process: SC

https://timesofindia.indiatimes.com/india/bulldozer-demolition-only-with-due-process-
says-sc/articleshow/115030170.cms

TNN | Nov 7, 2024, 01.57 AM IST

NEW DELHI: The Supreme Court on Wednesday barred state and Union govt
authorities from using bulldozers to demolish encroachments or illegal constructions for
road projects across India without following due process, which includes serving prior
notice, conducting adjudication, and awaiting court decisions.

The days of announcing the removal of encroachments or illegal structures with
drumbeaters or loudspeakers are over, said a bench comprising Chief Justice D Y
Chandrachud and Justices J B Pardiwala and Manoj Mishra criticised the Uttar Pradesh
govt for high-handedness after the Maharajganj collector demolished a house to widen
NH-703. "Private properties need some protection and there has to be some
accountability fixed for those resorting to demolitions using state power," Supreme
Court said.

Awarding an interim compensation of Rs 25 lakh to the person whose house was
demolished, the bench directed the Uttar Pradesh chief secretary to initiate inquiry into
the illegal demolitions carried out by the collector, other officials and the contractor in
2019.

The person had written to the Supreme Court on Oct 4, 2019, about incidents of illegal
demolitions, which were taken up suo motu by the court. The last hearing took place on
Jan 4, 2021.

Dusting off the case file nearly four years later, the Supreme Court bench noted that no
material had been provided by the Uttar Pradesh govt's counsel, Tulika Mukherjee, to
justify the demolitions, which involved 123 houses, including that of the complainant, for
a road-widening project.

The Uttar Pradesh govt counsel had also simultaneously written to the National Human
Rights Commission (NHRC), which like the district commissioner, had given an adverse
finding against the collector.

Senior advocate Siddharth Bhatnagar told the court that the National Human Rights
Commission's directions for initiation of proceedings against wrongdoers has not yet
been complied with and no compensation has been paid to the petitioner Manoj
Tibrewal Akash for illegal demolition of his ancestral house.
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Repeatedly referring to the Uttar Pradesh bureaucrat's actions as high-handed, the
Supreme Court bench comprising Chief Justice laid down guidelines for authorities
across India to follow when removing unauthorised and illegal constructions and
encroachments for road projects.
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Maharajganj Bulldozer Action: HETRTSIN TS H WFR' Wlé R '\ﬂ'lﬂ'qﬁé G|
T TRPR I TS BehR, TfSd B 25 AT $UT 31 H7 fear 3me

https://hindi.latestly.com/india/supreme-court-reprimanded-yogi-government-over-
bulldozer-action-in-maharajganj-ordered-to-give-rs-25-lakh-to-the-victim-2377651.html

IR U & TeRONIS T T U SHTARIT AHH 3R GHM Pl Y T F & I &
A W G BIE A AT INRBR B hedhR S 6.

%'[-‘QTShivaji Mishra| Nov 06, 2024 02:59 PM IST

Supreme Court Rebuked Yogi govt: TR U & ABRISTS fora & U AR A 3R
GHM B Y FTU Y % B & A H oA HIC A A IWHR Bl BedR s §. PIc
7 39 HRATS B "SATARYY" FdTd gU INHR P! SER SRl 3R Shar! & faars
SRS HRATs B3 & U ¢ a1 5. 39 Srarar Hifsd &1 25 AR S &1 gufT
3T & BT T AT 8. I SR SIaTs &S PI L&Al arelt N 3 Iod IRBR DI

U HRATS B! BT AT BT Ieerd Sl

FaTE & GRM 1% SRy = HEl, "3 AN & ORI Bl 39 a6 HY @G HR Udhd &2 T8
B BT HE 8. [ foeht Aifeq & il & R & g dishrs &1 18,

giferTerdl &1 Fe U fr R A a7 foedft Ifea ufosan & 3wt Jufay & ~sifagHu
PR G @ I [T, Safcb 39 &7 H AP IAoHF| fIdR & 8 W afidant 81 8!
of. Gl DI DI FHBRI € T8 b AP AFANUPR SMTANT (NHRC) B RUIE & 3R
SIBRUT BT & TAHHIT & BT & T Bl A oT.

I BIC A 3R T H5T, "TH o IMBR I e ¢d ¢ o Uifed oI Garael faam oy 3R
T AW B G S BRI oY, 390 39 Tt fRrepTial 3R SRl IR HIars @t oY S
Y 3(dY GIXIHI0 & oY FoTHER & A ®IE 7 it R ¥ 78 1 1=7 & od v5&
fOAR &7 B4 T S 8T UT A T ST 3 TSH ! AGE] ASTs BT Dls A& farar 12
3R S{fshHT U T, < T Ifad e SHR ATl B et a1d 9 BT didhT faar
T

T A H 31STAd A I WPHR Bl Iara-t af § fo Hiosy & oig f IS digiaxu s
fom1 Iferd wfehan & = fopar o,
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Can t Come With Bulldozer And Demolish House Overnight, Pay Rs
25L To House Owner... SC Tells UP Authorities

https://www.etvbharat.com/en/!bharat/cant-come-with-bulldozer-and-demolish-house-
overnight-sc-directs-up-authorities-to-pay-rs-25-lakh-to-house-owner-enn24110603446

The court directed Uttar Pradesh authorities to provide Rs 25 lakhs towards
compensation over a house razed overnight in 2019 for a road widening project.

By ETV Bharat English Team Published : 18 hours ago

New Delhi: The Supreme Court on Wednesday directed the Uttar Pradesh authorities to
compensate a man, whose house was razed in 2019 for a road widening project, with
Rs 25 lakh, saying, “you can't come with a bulldozer and demolish the house overnight”.

The apex court minced no harsh words for the authorities for making an announcement
on the site before the demolition and termed it “lawlessness”.

The matter came up before a three-judge bench led by Chief Justice of India DY
Chandrachud and comprising justices J B Pardiwala and Manoj Misra. The bench
criticised the state authorities for its high-handed approach. "You can't come with a
bulldozer and demolish the house overnight," said the bench. The apex court termed it
lawlessness, and added, “walking into somebody's house and demolishing it without
notice".

The apex court asked the UP chief secretary to conduct an inquiry into the matter
pertaining to the illegal demolition in Maharajgan;j district.

The bench made these observations while hearing a suo motu writ petition registered in
2020 based on a letter complaint sent by Manoj Tibrewal Akash, whose house in District
Maharajganj was demolished in 2019. Senior advocate Siddharth Bhatnagar and
advocate Shubham Kulshreshtha represented Akash before the apex court.

The state government had argued that the Akash had encroached public land. "You say
that he was an encroacher of 3.7 metres. We take it, we are not giving him a certificate
for it. But, how can you start demolishing people's houses like that?” the bench asked.

It is completely high-handed, the bench said, questioning the state authorities on due
process to be followed. It pointed out that it has an affidavit that says no notice was
issued, and added, “you only went to the site and informed the people through
loudspeaker.”

The apex court was informed that over 100 other constructions were also demolished
and people were just given information through public announcements.
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The apex court stressed that the authorities are supposed to give time to families to
vacate and further questioned, “what about the household articles? There has to be due
process followed”.

The bench cited a report of the National Human Rights Commission (NHRC) that, at the
highest, there was an encroachment of 3.70 metres but it was not a justification to
demolish the entire house. The commission had recommended the grant of interim
compensation to the petitioner, registration of FIR in the issue, and initiation of
departmental action against the officers.
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Bulldozer Justice: you can’t just roll in with bulldozers and demolish
homes overnight: SC

https://sabrangindia.in/bulldozer-justice-you-cant-just-roll-in-with-bulldozers-and-
demolish-homes-overnight-sc/

CJP Team November 6, 2024

The Supreme Court orders Rs 25 Lakh interim compensation for illegal bulldozer
demolition, criticizes UP Govt’s high-handed actions in demolition of homes for a road
project in year 2019

On November 6, the Supreme Court of India ordered the Uttar Pradesh government to
pay Rs. 25 lakhs in compensation for the illegal demolition of homes to make way for a
road-widening project. The order came during the hearing of a suo-motu writ petition
filed in 2020, stemming from a complaint by Manoj Tibrewal Aakash, whose house in
Maharajganj district was demolished in 2019. The Supreme Court, while rapping the
illegal demolition by the UP government, emphatically observed that, “You can't just roll
in with bulldozers and demolish homes overnight.”

The three-judge bench, comprising Chief Justice of India DY Chandrachud, Justices JB
Pardiwala, and Manoj Misra, expressed strong dissatisfaction with the conduct of the
authorities, condemning the Uttar Pradesh government’s actions as “high-handed”,
according to Live Law.

During the hearing, the court found that no notice was served to the victim and due
process was not followed.

Ref. article: Acquiring land without due procedure would be outside the authority of law,
Supreme Court lays down 7 Constitutional tests for land acquisition can be read here

Regarding the failure to serve notice to the victims, CJI Chandrachud further
remarked, “This is completely high-handed. Where is the due process? The affidavit
shows no notice was issued; instead, you merely informed people at the site through
loudspeakers,” as reported by Live Law.

However, in response to the state’s claim that the petitioner had encroached on public
land, CJI Chandrachud stressed that, “You say he encroached on 3.7 square meters.
We accept that, though we’re not granting him a certificate for it. But how can you start
demolishing people’s houses like that? This is lawlessness—walking into someone’s
home and demolishing it without notice.”
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Public announcement used, not formal notice or due process

Justice Pardiwala also strongly criticized the authorities for relying solely on a public
announcement and a drumbeat to notify residents, rather than following proper legal
procedures. He remarked that, “You can’t just with the beat of a drum tell people to
vacate houses and demolish them. There has to be proper notice.”

NHRC report taken into consideration by court

The bench relied on a report from the National Human Rights Commission (NHRC),
which found that the highest encroachment in the case was just 3.70 square meters.
The NHRC concluded that such a minimal encroachment did not justify demolishing the
entire house. Based on its findings, the NHRC recommended granting interim
compensation to the petitioner for the wrongful demolition. Additionally, the NHRC
called for the registration of an FIR based on the petitioner's complaint and for the
initiation of departmental and punitive action against the responsible officers.

Additionally, the Court observed that the authorities failed to conduct any inquiry to
properly demarcate the encroachments. Furthermore, there was no evidence to show
that the land had been legally acquired prior to the demolitions.

SC directed UP Govt to pay 25 lakhs as a punitive compensation to the petitioner

The Court directed the State to pay an interim punitive compensation of Rs 25 lakh to
the petitioner, emphasizing that this amount would not hinder the petitioner from
pursuing additional legal action for further compensation.

Additionally, the Court instructed the Chief Secretary of Uttar Pradesh to conduct an
investigation into all officers and contractors involved in the illegal demolitions, and to
initiate appropriate disciplinary action. The Court also clarified that the State could
pursue criminal action against those responsible. These directions must be
implemented within one month.

Furthermore, the judgment outlined the procedural steps that state authorities must
follow before carrying out any demolition for road-widening projects. According to Bar
and Bench, the Court also ordered all States to adhere to the following while carrying
out widening of roads:

While carrying road widening, States must ascertain:
— Existing width of road;

— If encroachment is found, notice has to be issued to remove the encroachment;
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— If objection is raised, then a decision on objection should be rendered by way of a
speaking order in compliance with natural justice principles;

If rejected, then reasonable time should be given to (the encroacher) to remove
encroachment.
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Bulldozer Justice: SC orders Rs 25 Lakhs interim Compensation for
illegal demolition by UP Govt in 2019

https://cjp.orqg.in/bulldozer-justice-sc-orders-rs-25-lakhs-interim-compensation-for-illegal-
demolition-by-up-govt-in-2019/

The Supreme Court directs UP Govt to pay Rs 25 lakhs interim compensation for illegal
demolition. During the hearing, the bench, led by Chief Justice DY Chandrachud
expressed serious dissatisfaction with the conduct of the authorities, terming their acts
"high-handed”

06, Nov 2024 | CJP Team

On November 6, the Supreme Court of India ordered the Uttar Pradesh government to
pay Rs. 25 lakhs in compensation for the illegal demolition of homes to make way for a
road-widening project. The order came during the hearing of a suo-motu writ petition
filed in 2020, stemming from a complaint by Manoj Tibrewal Aakash, whose house in
Maharajganj district was demolished in 2019. The Supreme Court, while rapping the
illegal demolition by the UP government, emphatically observed that, “You can't just roll
in with bulldozers and demolish homes overnight.”

The three-judge bench, comprising Chief Justice of India DY Chandrachud, Justices JB
Pardiwala, and Manoj Misra, expressed strong dissatisfaction with the conduct of the
authorities, condemning the Uttar Pradesh government’s actions as “high-handed”,
according to Live Law.

During the hearing, the court found that no notice was served to the victim and due
process was not followed.

Ref. article: Acquiring land without due procedure would be outside the authority of law,
Supreme Court lays down 7 Constitutional tests for land acquisition can be read here

Regarding the failure to serve notice to the victims, CJI Chandrachud further
remarked, “This is completely high-handed. Where is the due process? The affidavit
shows no notice was issued; instead, you merely informed people at the site through
loudspeakers,” as reported by Live Law.

However, in response to the state’s claim that the petitioner had encroached on public
land, CJI Chandrachud stressed that, “You say he encroached on 3.7 square meters.
We accept that, though we're not granting him a certificate for it. But how can you start
demolishing people’s houses like that? This is lawlessness—walking into someone’s
home and demolishing it without notice.”

Public announcement used, not formal notice or due process
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Justice Pardiwala also strongly criticized the authorities for relying solely on a public
announcement and a drumbeat to notify residents, rather than following proper legal
procedures. He remarked that, “You can’t just with the beat of a drum tell people to
vacate houses and demolish them. There has to be proper notice.”

NHRC report taken into consideration by court

The bench relied on a report from the National Human Rights Commission (NHRC),
which found that the highest encroachment in the case was just 3.70 square meters.
The NHRC concluded that such a minimal encroachment did not justify demolishing the
entire house. Based on its findings, the NHRC recommended granting interim
compensation to the petitioner for the wrongful demolition. Additionally, the NHRC
called for the registration of an FIR based on the petitioner's complaint and for the
initiation of departmental and punitive action against the responsible officers.

Additionally, the Court observed that the authorities failed to conduct any inquiry to
properly demarcate the encroachments. Furthermore, there was no evidence to show
that the land had been legally acquired prior to the demolitions.

SC directed UP Govt to pay 25 lakhs as a punitive compensation to the petitioner

The Court directed the State to pay an interim punitive compensation of Rs 25 lakh to
the petitioner, emphasizing that this amount would not hinder the petitioner from
pursuing additional legal action for further compensation.

Additionally, the Court instructed the Chief Secretary of Uttar Pradesh to conduct an
investigation into all officers and contractors involved in the illegal demolitions, and to
initiate appropriate disciplinary action. The Court also clarified that the State could
pursue criminal action against those responsible. These directions must be
implemented within one month.

Furthermore, the judgment outlined the procedural steps that state authorities must
follow before carrying out any demolition for road-widening projects. According to Bar
and Bench, the Court also ordered all States to adhere to the following while carrying
out widening of roads:

While carrying road widening, States must ascertain:
— Existing width of road;
— If encroachment is found, notice has to be issued to remove the encroachment;

— If objection is raised, then a decision on objection should be rendered by way of a
speaking order in compliance with natural justice principles;
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2019 demolition case: Supreme Court slams UP authorities, directs it
pay Rs 25 lakh to house owner

https://www.deccanherald.com/india/uttar-pradesh/2019-demolition-case-sc-slams-up-
authorities-directs-it-pay-rs-25-lakh-to-house-owner-3264314

A bench of Chief Justice D Y Chandrachud and Justices JB Pardiwala and Manoj Misra
further asked the UP chief secretary to conduct an inquiry into the matter pertaining to
the illegal demolition in Maharajganj district.

Ashish Tripathi | DANS Last Updated: 06 November 2024, 13:26 IST

New Delhi: The Supreme Court on Wednesday ordered the Uttar Pradesh government
to compensate a journalist with Rs 25 lakh for razing down his house in 2019 for a road
widening project, saying, “you can't come with a bulldozer and demolish the house
overnight” without following due process.

A bench of Chief Justice of India DY Chandrachud and Justices J B Pardiwala and
Manoj Misra pulled up the state authorities for their "high-handedness" in making the
announcement on the site before the demolition and termed it “lawlessness”. The court
said the state authorities cannot simply walking into somebody's house and demolish it
without notice.

The bench directed the UP chief secretary to conduct an inquiry into illegal demolition in
Maharajganj district.

The court registered a suo motu writ petition in 2020 based on a letter complaint sent by
journalist Manoj Tibrewal Aakash, whose house in District Maharajganj was demolished
in 2019.Senior advocate Siddharth Bhatnagar and advocate Shubham Kulshreshtha
represented Aakash before the apex court.

The state government claimed that the Aakash had encroached upon the public
land."You say that he was an encroacher of 3.7 metres.

We take it, we are not giving him a certificate for it. But, how can you start demolishing
people's houses like that,” the bench asked the state counsel.

The bench questioned the state authorities on failing to follow the due process as it was
claimed no notice was issued.

“You only went to the site and informed the people through loudspeaker,” the court
asked the state government.

The bench directed the UP chief secretary to conduct an inquiry into illegal demolition in
Maharajganj district. The court registered a suo motu writ petition in 2020 based on a
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letter complaint sent by journalist Manoj Tibrewal Aakash, whose house in District
Maharajganj was demolished in 2019.

Senior advocate Siddharth Bhatnagar and advocate Shubham Kulshreshtha
represented Aakash before the apex court.The state government claimed that the
Aakash had encroached upon the public land.

"You say that he was an encroacher of 3.7 metres. We take it, we are not giving him a
certificate for it.

But, how can you start demolishing people's houses like that,” the bench asked the
state counsel.

The bench questioned the state authorities on failing to follow the due process as it was
claimed no notice was issued. “You only went to the site and informed the people
through loudspeaker,” the court asked the state government.

The court was informed that over 100 other constructions were also demolished and
people were just given information through public announcements.The bench felt the
authorities were supposed to give time to families to vacate

"What about the household articles? There has to be due process followed,” the bench
said.

The court also relied upon a report of the National Human Rights Commission
(NHRC) that, at the highest, there was an encroachment of 3.70 metres but it was not a
justification to demolish the entire house. The commission had recommended the grant
of interim compensation to the petitioner, registration of FIR in the issue, and initiation of
departmental action against the officers.By directing compensation, the court directed
that the copy of the court order should be circulated to all states/union territories.



